Board of the Corporation’ thhm seven
days from the date’of confirmation Qﬁ”
minutes.]

s SECTION '53:_;AP,PL1CABLE IN..

T 1[53 Mmutes of the meetmg —-I.:'
'Mmutes of the proceedmgs of every
Meetmg of the Corporatxon Mayor—m-

__a‘?raTq

' _recorded m such, ‘manner as may be___ ;

Council or any committee shall be . ﬂ%ﬁmﬁ%@aﬁmm @ﬁ’rﬁ?%%ﬁ

Lbe open:atithe: Mumc:pal Oﬁ' ice

a’bie timés to the inspection of any Councﬂiorwnhoutpayﬁ'reﬁt andto the inspection
th f-person on payment of fecs prescnbed by bye]__f_"__ '

n=thts b’ehalf " :
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Coramissioner for the Corporation shall
be appointed by the Government for a
rerewabie period not exceeding five
yeals ' '

(@) He el
removed from offic
the Corpmatlon not le“ss than three-
fourths of the total number of l[eiected
counmllors] vote in favour of. a
proposmon m this beha!f and he may
be removed ‘by-the Government atany.
time if it appears 0 the Govemment that .
he is mcap'LbIe of performing the dutles
of his office or:has bee_n guilty of any
misconduct or_negf_eot which renders his

be forthwith
ta meeting of

removal-expedient:
Provided: that
Comm1ssxoner holdssa_g;,len oniany: post -
under the Government “he may be
recalled at any time by the Goveriiment.

when

executive ofﬁcer‘
| al! other off' icers
Corporation’ except the servants and
officers of the Corpo‘ratlon office’ shall
be subordinate to him. He shall have the
© rightto speak at, and otherwise take part

in any meeting of tlie@ﬁifﬁohéifioﬁ orany

Committee thereof, but; sh'a‘ll not be
entitled 'to vote or to ‘move: any
proposition.. b
56. Salary of Commissioner --
(1) The Commissioner -shall-reoeive such

}Ihe,_
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56. JgEF ?ﬂ&?ﬁ (1)
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. Substituted by] No. 12 of 1995,

2. Omitted by Section 3

YM.P ActNo. 13 of I 61

Secs,_. 55—56
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morthly salary 23 such momhly

allowances as the Government m#

from time to time determine.
(2) ![Subjectto.the provisions of
sub-section (1), the condition.of serwce]
of a person

post under the Government during the
tenure of his aforesaid appointment,
shall be such as may be laid down by
the Government and’ in any other case

they shall be such as may laid down by

2[byelaws) framed by the Corporation;

-57... Grantof leave of absenceto -

R B B2 zﬁ?"ﬂ:r ST IR

f';aignﬁrmm%mw--u(l)

may with the previous consent of the.: "

',_Commlsszoner - (1) The Government

Corporation grant leave of absence to the
Commissioner.

(2) During any absenceon leave
of the Commissioner the Government
shall appoint a person to act as the

Commissioner.

3) Every person so appomted'
shall exercise the powers; conferred:and
“perform. the ‘duties imposed {on:the
Commissioner by this Actor by any other

'.',...‘--'_qﬁrﬁnhammﬁmﬂaﬁtwqtaﬂﬁﬁa
oA HGEITH T SR 78 T ey,
: --Wﬁmgﬁaﬁ%w%mﬂ?m

- enactment for the time bemg in force; and

shall be subject to the same: Ilablhtles :
restrictions and condxtlons to whlch the
Commissioner is liable and shall recelve-

- such monthly salary and allowances as.
the Government. may: determme S

”*mwra%nh%mmm Wtﬁﬁ‘v‘\fﬁﬁ
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(2) W%mﬁﬁmﬂ@w‘w

&, ﬁw%mﬁm%wwr@m
appointed  as ‘a

Commissioner, who holds a Ilé}"l ona
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